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AR 
BEFORE THE NATIONAL GREEN TRIBUNAL 

WESTERN ZONE BENCH, PUNE 

MANISHA SAMEER CHITNIS 
PUNE (1MAHARASHTRA) 

ORIGINAL APPLICATION NO. 65/2021 (Wz) REGD. NO. 20258 

RNMES MEN 
EXP. DATE 
07/03/2025 

IN THE MATTER OF: 
OF I 

APPLICANT SARANG YADWADKAR 

VERSUS 

RESPONDENT(S) STATE OF MAHARASHTRA & ORS. 

Reply Affidavit on behalf of Respondent No. 6, 
Central Pollution Control Board (CPCB) 

I Bharat Kumar Sharma S/o Shri. D.P Vishwakarma aged 48 years, and having 

office at Regional Directorate, Central Pllution Control Board, Pune Hirabai 

Dhankude Hall, Survey No. 110, Pune - 411045 and am presently working as 

Scientist 'F & Regional Director, Central Pollution Control Board (CPCB) Regional 

Directorate, Pune. I am fully conversant with the facts of the case and 

hence.competent and authorised to depose and swear the present Reply Affidavit 

as under: 

1. That the averments made in Paras I& l pertains to information about the 

Applicant and Respondents and hence require no comments from this 

Answering Respondent No.6. 

2. That with respect to the averments made in Paras ll & IV which pertain to 

the formulation of guidelines for preparation of State Action Plan by 2019

as per National Clean Air Programme (hereinafter referred as 'NCAP"), this 

Answering Respondent has elaborately replied the same in subsequent 
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paras 4 to 7 of the present Reply Affidavit. 

3. That the averment made in Paras 1 & 2 pertains to official information about 

the Applicant and Respondents and hence require no comments from this 

Answering Respondent. 
i 

4. That in respect of allegations made in Paras 3 to 6, this Answering 

Respondent submits that the National Clean Air Programme (NCAP) has 

been launched as a comprehensive plan to tackle air pollution problem 

across the country in a focused manner to achieve 20% to 30% reduction in 

PM10 and PM2.5 levels by 2024 from 2017 levels. City Specific Clean Air 

Action Plans have been prepared and rolled out for implementation in 132 

non-attainment cities. City action plans include actions to control vehicular 

emission, road dust, biomass/crop/garbage/MSW burning, construction

activities, industrial emission and other city specific sources and have 

timelines and responsible agencies identified for implementing actions. 

Under NCAP, in the State of Maharashtra and Gujarat there are 19 cities 

(Akola, Amravati, Aurangabad, Badlapur, Chandrapur, Jalgaon, Jalna, 

Kolhapur, Latur, 

Mumbai, Nagpur, Nashik, Navi Mumbai, Pune, Sangli, Solpaur, Thane, 

Ulhasnagar, Vasai-Virar City) and 4 non- attainment cities (Ahmedabad, Surat, 

Vadodara and Rajkot) respectively. The city action plan for the above 23 cities 

have been prepared and approved by CPCB and they are being implemented
by respective State Government through their respective Nodal Government 

agencies. The work is under progress as per the action plan to combat air 

oollution in the States. 

5. That with respect to the averments made in Paras 7 to 9 that refer to 

formulation of the Guidelines for the preparation of the State Action Plan. It 

is submitted that: 

CPCB had shared an indicative template for the preparation of the State 

Action Plan for improvement of air quality, developed by the Ministry of 

2 

159



Environment Forest and Climate Change (MoEF&CC), with respective 

AR stakeholders (SPCBs/PCCs and National Knowledge Network an advisory TAR 
A *group to CPCB under NCAP) for their inputs/comments. CPCB also ISHA 

CHITNIS 
ARASHTRAJlconducted a meeting with the National Knowledge Network to discuss the 

NO. 202588 
P.DATE 
03/2025 

template for the preparation of the State Action Plan. 

AComprehensive template had been developed by CPCB after 

incorporating its comments along with that received from seven SPCBs NT O 

Assam, Meghalaya, Maharashtra, Odisha, Uttrakhand, Uttar Pradesh and 

West Bengal) and NKN. The template was shared with MoEF&CC in 

September, 2021 for consideration. 

The template now has been improvised by MoEFCC and an indicative 

template has been developed for preparation of the State Action Plan 

addressing the activities that would help in the improvement of air quality. 

States / UTs may include the activities with respect to requirements in their 

respective States/ UTs and finalise the State Action Plan. 

MoEF&CC has requested the concerned State Government Authorities to 

share the completed/ filled up template through email latest by November 

30, 2021. A copy of Office Memorandum along with an indicative template 

is annexed herewith and is marked as 'Annexure l 

6. That with respect to the averments made in Para 10 regarding the delay in 

the formulation of Guidelines for the preparation of the State Action Plan, 

this Answering Respondent, in addition to the above-stated submissions, 

submits that the unexpected delay is caused due to sudden and prevalent 

outbreak of COVID- 19 pandemic situation in the Country. 

7. That with respect to the averments made in the Paras 11 & 12 which refers 

to the functions of CPCB, this Answering Respondent submits as under: 

7.1. That the city Specific Clean Air Action Plans have been prepared and 

rolled out for implementation in 132 non-attainment cities and approved by 

CPCB. City action plans include actions to control vehicular emission,

road dust, biomass/crop/garbage/MsW burning, construction activities. 

industrial emission and other city specific sources and have timelines and 
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responsible agencies identified for implementing actions. 

NO 

7.2. CPCB has deputed its nodal officers for 132 non-attainment cities to visit 

the cities to monitor ground level implementation of the action plans. 
SAM 

PUNE 

RS 

7.3. A Portal for Regulation of Air pollution in Non-Attainment cities: (PRANA) 

is developed for monitoring physical and financial progress of 

implementation of city action plan for improvement of air for disseminating 

the information to the public. (Link: www.prana.cpcb.gov.in) 

8. That the averments made in Para 13 pertain to scope of State Action Plan 
and its mandate, and hence require no comments from this Answering 
Respondent. 

9. That the averments made in Para 14 to 16 pertains to formulation of 

guidelines by MoEF&CC and CPCB, and therefore this Answering 
Respondent reiterates the submissions made in Para 5 above. 

10.That the averments made in Paras 17 & 18 pertain to the process of 

implementation of State Action Plan by 2020, and therefore this Answering 
Respondent reiterates the submissions made in Para 6 above. 

11. That the averments made in Para 19 is related to Right to information 
(hereinafter referred as 'RTI) application filed and the same was already 
replied by this Answering Respondent. In regard to formulation of 
guidelines for preparation of SAP, this Answering reiterates the submissions 

made in Para 5 above. 

12.That the averments made in Para 20 pertain to allegation of Applicant on 

failure of CPCB in ensuring adherence to the timelines stipulated in NCAP 
2019, this Answering Respondent reiterates the submissions stated in Para 

7 above. 
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13. That the averments made in Paras 21 and 22 pertain to RTI replies by 

State Pollution Control Board and hence require no commenis rom is 
A NISHA 

R CHITS 
AHARASHTRA) 
i. NO. 20258 

AP. DATE 
103/2025 

Answering Respondent. 

hat the averments made in Para 23 pertains to functions of CPCB under OF 
Section 16 (2) (b) of Air Act, 1981. In reply to this and to avoid repetition, 

ENT this Answering Respondent wants to reiterate submissions made in Para 7 

above 

15. That the averments made in Para 24 refers to functions of State Pollution 

Control Board, and hence require no comments from this Answering 

Respondent. 

16. That the averments made in Para 25 refers to RTI replies of CPCB and 

State Pollution Control Board, this Answering Respondent submits that 

continuous efforts are being made in formulation of SAPs as per NCAP for 

improvement in air quality. 

17. That the averments made in Para 26 & 27 is about the outbreak of 

COVID-19 pandemic and its effect on environment, the same deserve no 

comments from this Answering Respondent. 

18.That the averments made in Para 28 is about drafting and implementation 
of State Action Plan, to which this Answering Respondent has already 
initiated steps and further this Answering Respondent reiterates the 

: 
submissions made in Para 5 above. 

19 That the averments made in Para 29 (A) to (C) have been elaborately 
answered by this Answering Respondent in Paras 4 to 7 above.. 

20. That the averments made in Para 29 (D) to (H) pertains to actions to be 
taken by State Pollution Control Board and hence require no comments 
from this Answering Respondent. 
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21.That with respect to the averments made in Para 29 () this Answering 
Respondent submits that out of 132 identified cities, decrease in PM100 

concentration was observed in 96 cities during Financial Year 2020-2021 as* 
SAM 

OPUNE 
REG 

RN 
compared to levels during Financial Year 2019-2020. 

22.That the averments made in Para 29 (J) with respect to observations made 
by Hon'ble Supreme Court in W.P. (Civil) No. 13029/1985 titled M.C. Mehta 

V. Union of India and Ors., this Answering Respondent submits that 
appropriate steps are being undertaken towards curbing air pollution. 

That in light of the above submissions, it is respectfully prayed that this Answering 
Respondent No.6 i.e. CPCB, shall abide by any Order or directions passed by this 
Hon'ble Tribunal. 

AR AR NO AR 
HAMISHA 

SAMEER CHITHIS 
NE (ANARASHTRA) 

REGO. NO. 20259 EXP DATE 

AMISHA ANSHA CH EIECR CHTNI O Go, HO.2025 

EXP. QATE Q AHARAS 

DEPONENT EXP RDA0258 

E 07/030025 07/0/2025 
MEN T OF 

NOTARIAL NOTARIAL ERUPEES 
NOTARIAL NOTARIAL NOTARIAL 

Noted&Registered 
At.Sr.No..7.9/8429 

rrr 

VERIFICATION 

I,Bharat Kumar Sharma, working as Scientist F'& Regional Director, Regional Directorate, Central Pollution Control Board, Pune, the Respondent no. 6 herein, do hereby declare that, the contents of this Reply Affidavit which is based on 
official record and information available in the office are true to the best of my 

BEFORE ME 
knowledge and belief. 

NO 
NO AR 

Verified at Pune on the 2s day of January 2022. MANISHA SAMEER CHITNIS MANISHA 

NOTARY SAMEER CHITNIS PUNE IMAHARASHTRA GOVERNMENT OF INDIA : REGD. NO. 20258 
EXP. DATE 

20 JAN 202 07/03/2025 

SRNME Deponent - Respondent No.6 MENT 
Counsel for Respondent No.6 
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Q-16017/69/2021.CPA 
GOVERNMENT OF INDIA 

MINISTRY OF ENVIRONMENT FOREST AND CLIMATE CHANGE CP DIVISION 

Gh Floor, Jal Wing. 
Indira Paryavaran Bhawan 

Jor Bagh Road, 
New Delhi-110003 

Dated: 13 October, 2021 

OFFICE MEMORANDUM 

Subject: Derelopment of State Action Plan on initiatives that would help in air quality improvement under NCAP -regarding. 

The undersigned is directed to convey that Hon'ble Prime Minister has made an announcenient with regard to bring improvement in air quality in identified cities. This Ministry under National Clean Air Program (NCAP) is coordinating and inplenenting various activities for improvement of air quality in 132 non-atuainment cities (Annexure-) across the country. Many activities/schemes/progran1s have been identified as measures contributing to the objectives of NCAP which are under implementationthrough various on-going or are proposed by the Ministries/Departnents of Central as well as State/UT 
governme nts. 

2 A web based Dashboard has been developed to populate the data (physical and financial 
progress with targets) of all identificd activities/schemes/programs from the respective implementing/executing Ministries/Depart1ments for their monitoring and effective coordination of 
progress under NCAP. 

3. In this regard, an indicative template has bern developed for preparation of State Action Plan addressing the activities that would help in improvement of air quality. The template is indicative and 
States/ UTs nxay include the activities wrt requirements in their respective States/ UTs and finalize the State Action Plan at the earliest. 

It is further requested to share the compleled/ filled-up template through email in word format 
(Email neap.mocice C LOv.m) by 30 November 2021. 
4. 

. This issues with the approval of the competent authorily. 

Encl: As above. 

dakpa 
(Satyendla Kumar) 

Director 
Email: satyCndra.kumarU7@ nic in 

Telefax: 011- 24611719 
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To: 

. Chief Secretaries. States/ UTs (covered under NCAP) 

2. Chaiman, Central Pollution Control Board 

3. Principal Secretary, Environment, States/ UTs (covered under NCAP) 

Copy to: 

PPS to JS (NPG) 

NOT AR 
MANISHA 

SAMEER CHITNIS 
PUNE (MAHARASHTRA 

REGD. NO. 20258 
EXP. DATE 
07/03/2025 
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